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 REVIEW ON  AND  ANNUAL  स० ०
 Laur  Kata  Axapemi,  New  Dx.er
 For  1978-79  aNnD  a  STATEMENT  FOR

 DELAY.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATION
 AND  SOCIAL  WELFARE  (SHRI-
 MATI  SHEILA  KAUL):  I  beg  to  lay
 on  the  Table: —

 (1)  (i)  A  copy  of  the  Annual  Ac-
 counts  (Hindi  and  English  versions)
 of  the  Lalit  Kal,  Akademi,  Ne\
 Delhi,  for  the  year  1978-79  alone
 with  the  Audit  Report  thereon.

 (ii)  A  copy  of  the  Review  (Hind’
 and  English  versions)  by  the
 Government  on  the  working  of
 the  Lalit  Kala  Akademi,  New
 Delhi,  for  the  year  1978-79.

 (2)  4  statement  (Hindi  and
 English  versions)  showing  reasons
 for  delay  in  laying  the  papers  men-
 tioned  at  (1)  above.  [Placed  in
 Library,  See  2०.  LT—1978/61).

 NoviricaTIOoNS  UNDER  THE  ESSENTIAL
 Commonities  AcT,  1955,  REVIEW  ON  AND
 ANNUAL  REPORT  OF  KARNATAKA  AGRO-
 INDUSTRIES  CORPORATION  1.  BANGA-

 LORE  FOR  1978-79  AND  A  STATEMENT  FOR
 DELAY

 THE  MINSTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 RURAL  RECONSTRUCTION  (SHRI  ८.
 प.  SWAMINATHAN):  I  beg  to  lay  on
 the  Table: -

 (1)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English  ver-
 sions)  under  sub-section  (6)  of  section  3
 of  the  Essential  Commodities  Act,
 1955.0  -

 (i)  The  Sugar  (Price  Determina-
 tion  for  1980-81  Production)  Amenc-
 ment  Order,  1981,  published  in  Noti-
 fication  No.  G.S.R,  18(E)  in  Gazette
 of  India  dated  the  13th  January,  1981.

 (ii)  G.S.R.  35(E)  published  in
 Gazette  of  India  dated  the  28th  Jan-
 uary,  1981  containing  corrigenda  to
 Notification  No.  G.S.R.  650(E)  dated
 the  18th  November,  1980.  [Placed  in
 Library.  See  2०  LT-1979/(81).
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 (2)  A  copy  each  of  the  following
 papers  (Hindi  and  English  version)
 under  sub-section  (1)  of  secton  619A
 of  the  Companies  Act,  1956:—

 (i)  Review  by  the  Government  on
 on  the  working  of  the  Karnataka
 Agro  Industries  Corporation  Limited,
 Bangalore,  for  the  year  1978-79.

 (ii)  Annual  Report  of  the  Karna«
 taka  Agro  Industries  Corporation
 Limited,  Bangalore,  for  the  year  1978_
 79  along  with  the  Audited  Accounts
 and  the  comments  of  the  Comptroller
 and  Auditor  General  thereon.

 (3)  A  statement  (Hindi  and  English
 versions)  showing  reasons  for  celay  in
 laying  the  papers  mentioned  at  (2)
 above,  [Placed  in  Library  See  No.  LT-
 1980/81].

 IncoME  Tax  (THIRD  AMENDMENT)  RULES,
 1981  AND  WEALTH-TAx  (AMENDMENT)

 RUuLEs,  1981

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  MA-
 GANBHAI  BAROT):  I  beg  to  lay  on
 the  Table: —

 (1)  A  copy  of  the  Income-tax  (Third
 Amendment)  Rules,  1981  (Hindi  and
 English  versions)  published  in  Notifica-
 tion  No,  5.0.  118(E)  in  Gazette  of  India
 dated  the  20th  February,  1981,  under
 section  296  of  the  Income-tax  Act,  1961.

 (2)  ।  copy  of  the  Wealth-tax
 (Amendment)  Rules,  1981  (Hindi  and
 English  versions)  published  in  Notifica-
 tion  No.  5.0.  119(E)  in  Gazette  of  India
 dated  the  20th  February,  1981,  under
 sub-section  (4)  of  section  46  of  the
 Wealth-tax  Act,  1957.’  [Placed  in  Lib-
 rary.  See  No.  LT-1981/81]

 Proclamation  in  relation  to  the  State
 of  Manipur,  the  Presidential  order
 thereof  and  Government's  Report.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 YOGENDRA  MAKWANA):  On  behalf
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 of  Shri  P.  Venkatasubbaiah,  I  beg  to

 lay  on  the  Table:

 (1)  (i)  A  copy  of  the  Proclamation
 (Hindi  and  English  versions)  dated  the
 28th  February,  1981  issued  by  the  Presi.
 dent  under  article  356  of  the  Constitu-
 tion  in  relation  to  the  State  of  Manipur
 published  in  Notification  No.  GSR  35(E)
 in  Gazette  of  India  dated  the  28th  Feb-

 ruary,  1981  under  article  356(3)  of  the
 Constitution.

 (ii)  A  copy  of  the  Order  (Hindi  and
 English  versions)  dated  the  28th  Feb-
 ruary,  1981  made  by  the  President  in
 pursuance  of  sub-clause  (i)  of  clause
 (९)  of  the  above  Proclamation  published
 in  Notification  No.  GSR  86(E)  in
 Gazette  of  India  dated  the  28th  Febru-
 ary,  1981.

 (2)  A  copy  of  the  Report  dated  the
 27th  February  1981  of  the  Governor
 of  Manipur  to  the  President  (Hindi  and
 English  versions).  [Placed  in  Library.
 See  No.  LT-1992/81].

 SHRI  GEORGE  FERNANDES:  Sir,
 I  am  on  a  point  of  order.

 MR.  SPEAKER:  Just  a  minute.

 SHRI  GEORGE  FERNANDES:  For
 the  last  one  week  the  situation  in  Mani-
 pur  has  been  mentioned  in  this  House.

 MR.  SPEAKER:  You  wanted  the
 Constitutional  process  to  take  place?

 SHRI  GEORGE  FERNANDES:  The
 point  here  is  that  the  Assembly  has
 now  been  suspended.  It  was  possible
 for  the  Government  to  cal]  the  Opposi-
 tion  and  ask  them  to  form  qa  Govern-
 ment  there.  Instead  of  doing  that  they
 are  going  to  play  the  old  game  of  buy-
 ying  the  loyalties  of  peole.  Should  not

 MARCH  2,  1981  Arrest  of  Member  29a

 this  House  be  concerned  with  this
 matter?

 SHRI  JYOTIRMOY  BOSU:  ‘They
 are  going  to  lay  the  papers  today....
 the  last  minute  circulation.  It  is  a  trick
 of  Mrs.  Indira  Gandhi  since  1967,  ।
 have  known  this,  (Interruptions).  The
 Manipur  issue  is  the  beginning  of  an
 era.

 MR.  SPEAKER:  No.  no.  Nothing  is
 going  on  record.

 (Interruptions)  **

 MR.  SPEAKER:  I  does  not  matter.
 Everybody  has  the  right  to  say  some-
 thing.

 (Interruptions)

 12.15  brs.

 ARREST  OF  MEMBER.

 MR,  SPEAKER:  I  have  to  inform  the
 House  that  I  have  received  the  follow-
 ing  telegram  dated  1  March,  1981  from
 the  Judicial  I  class  Magistrate,  Naga-
 pattinam:—

 “TJ  have  the  honour  to  inform  you
 that  ।  have  found  it  my  duty  in  the
 exercise  of  my  powers  under  section
 167(2)  of  Code  of  Criminal  Procedure,
 1973,  to  direct  that  Shri  Thazhai  M.
 Karunanithi,  Member  of  the  Lok
 Sabha  be  detained  for  being  member
 of  an  unlawful  assembly  disobeying
 the  order  lawfully  promulgated  by
 a  public  servant  dealing  with  fire  so
 as  not  to  endanger  human  life  with
 burning  matter  punishable  +mder
 Section  143/188/285  of  Indian  Penal
 Core  and  74  of  Tamil  Nadu  City
 Police  Act.  Shri  Thazhai  M.  Karuna-
 nithi,  MP,  was  accordingly  taken  into
 custody  at  12  mid-night  on  1-3-1981
 is  at  present  lodged  in  the  sub-Jail,
 Nagapattinam.”

 **Not  recorded.


